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property by an owner or lessor where such property is occupied

by or in the possession of the Corporate Applicant.

(ii) That the supply of essential goods or services to the Corporate

Applicant, if continuing, shall not be terminated or suspended

or interrupted during moratorium period.

(iii) That the provisions of sub-section (1) of Section 14 shall not

apply to such transactions as may be notified by the Central

Government in consultation with any financial sector regulator.

(iv) That the order of moratorium shall have effect from 25.07 .2018

till the completion of the corporate insolvency resolution

process or until this Bench approves the resolution plan under

sub-section (1) of Section 31 or passes an order for liquidation

of Corporate Applicant under Section 33, as the case may be.

(v) That the public announcement of the corPorate insolvency

resolution process shall be made immediately as specified

under Section 13 of the Code.

(vi) That this Bench hereby appoints Ms. Anagha Anasingaraju,

having IBBI registration no. IBBI/ IPA-002 / lP -NOO247 / 20 17 -

L8/1O732, having address Kanjmag & Co, 1-2 Aishwarya

Sankul, G.A. Kulkarni Path, Pune, Maharashtra, 411038 as

Interim Resolution Professional to carry the functions as

mentioned under the Code.

1 1. Accordingly, this Petition is admitted.

V. NALLASENAPATHY
Member (Technical)

BHASKARA PANTULA MOHAN
Member (Judicial)

12. The Registry is hereby directed to communicate this order to

the Applicant.
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